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‘Whistle-blower’ CRPF
officer seeks probe into
‘mistreatment’ of protesters

Bharti.Jain@timesofindia.com

New Delhi: A serving CRPF offi-
cer posted in Manipur has appro-
ached National Human Rights
Commission (NHRC), National
Commission for Women (NCW)
and Delhi Police commissioner,
seeking an impartial enquiry in-
to three videos circulated on soci-
al media, where certain CAPF
and police personnel appear to
be “physically mistreating” wo-
men protesting against SIR and
CEC Gyanesh Kumar in Delhi.
CRPF assistant commandant
Rahul Solanki, whohasahistory
of playing vigilante and whistle-
blower, having alleged poor li-
ving conditions of CRPF person-
nel deployed in Jharkhand for
2019 assembly poll and more re-
cently claiming “unauthorised
sale” of track suits at CRPF gro-
up centre in Greater Noida, cla-
rified in his letter that he was
submitting the complaint “in
my individual capacity as a con-
cerned citizen of India, commit-
ted to the rule of law, and the dig-
nity and safety of women”.
Sharing three video links that
form the basis of hiscomplaint da-
ted Oct1l, herequested an imparti-
al probe and forensic verification
of the incident and the circums-
tances. He added a disclaimer, say-
ing the videos were obtained by
him strictly for verification pur-
poses and had not been authenti-

cated. Solanki insisted that he was
not endorsing the views and state-
ments of any individuals or orga-
nisations behind the videos.

Seeking any genuine miscon-
duct on part of the police/CAPF
personnel to be addressed fairly,
hesaid in case the allegations of
inappropriate behaviour to-
wards women protesters are
substantiated, appropriatelegal
and departmental action may
follow against the personneland
their supervisors. Alternatively,
if thefootageisfoundtobefabri-
cated or manipulated, legal ac-
tion and removal of the mislea-
ding content, should be pursued
asperlaw He alsorequested gen-
der sensitivity training for poli-
ce personnel onthe ground.

A CRPF official told TOI that
Solanki’s act of directly approa-
ching the rights watchdogs and
Delhi Police against the conduct
of CAPF/police officers, rather
thanraise the matter with hissu-
periors, may be viewed as indisci-
plineasservice conductrulesbar
officers from filing public comp-
laints against govt officers/
depts. “The officer concerned
was not even on the ground (whe-
re protests were held). If he was
concerned, he would have raised
the matter internally with his su-
periors,” said an officer. The offi-
cer hinted that Solanki could
face departmental proceedings
overviolationof conductrules.
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Plea in NHRC seeks food, water for potential Delhi agitation detainees
Author : Asianet News Central | ANI
Published : Oct 14 2026, 09:30 AM IST

Advocate Virendra Vashist has approached the National Human Rights Commission (NHRC), seeking preventive
measures to ensure adequate food, safe drinking water, sanitation and medical assistance for people who may be
detained in connection with the ongoing agitation in Delhi or related proceedings.

Plea for Dignity and Fundamental Rights

In a representation dated October 13, Vashist, a member of the Supreme Court Bar Association, has urged the
human rights panel to recommend advance arrangements at police custody facilities and designated detention
centres to protect the health, dignity and fundamental rights of detainees.The representation seeks intervention
to ensure that no person is deprived of basic necessities while awaiting questioning, verification, transportation
or other lawful procedures.Invoking Article 21 of the Constitution, which guarantees the right to life and personal
liberty, the advocate has submitted that detention does not take away a person’s right to human dignity or justify
the denial of essential requirements for survival.The plea is preventive in nature and does not allege any specific
instance of deprivation of food, water or medical care at an existing detention facility. It seeks safeguards before
any future detention takes place in connection with the agitation.

Proposed Guidelines for Detention Facilities

Vashist has asked the NHRC to recommend a written protocol for all detention facilities that may be used in
connection with the agitation or related proceedings. The proposed guidelines include providing nutritionally
adequate meals at regular intervals, ensuring continuous access to safe drinking water and making arrangements
for people with special dietary or medical requirements.The representation also calls for clean sanitation facilities,
hygienic storage and distribution of food and water, and prompt medical attention for anyone experiencing
dehydration, weakness, fainting, malnutrition or other health emergencies.

Care for Vulnerable Individuals

It further seeks additional care for children, elderly persons, pregnant women, persons with disabilities and other
medically vulnerable individuals, according to their specific needs.

Call for Accountability and Monitoring

Emphasising accountability, the advocate has urged the commission to recommend the maintenance of records
concerning the provision of meals, availability of drinking water, medical assistance and complaints relating to
basic necessities. It has also sought the designation of responsible officers to verify compliance and appropriate
monitoring and inspection of detention facilities.

Urgent Appeal to NHRC

The representation asks the NHRC to take cognisance of the matter under the Protection of Human Rights Act,
1993, and request the Delhi Police Commissioner and other authorities responsible for detention facilities to
make the necessary arrangements in advance.lt has also urged the commission to seek a status report from the
competent authorities on the preventive measures taken, if considered necessary within its statutory
powers.Pending consideration of the representation, Vashist has requested the NHRC to communicate the
urgency of the proposed safeguards to the concerned authorities.The advocate has relied on references from the
World Health Organization (WHO) on healthy diets and the National Academies of Sciences, Engineering, and
Medicine on water intake to highlight the importance of adequate nutrition and hydration. The representation
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notes that individual requirements may vary depending on age, physical activity, environmental conditions and
medical circumstances.The plea asks the commission to take further action, as permissible under law, if any
human rights violation is established. (ANI)(Except for the headline, this story has not been edited by Asianetnews
Editorial staff and is published from a syndicated feed.)

Stay updated with the Breaking News Today and Latest News from across India and around the world. Get real-
time updates, in-depth analysis, and comprehensive coverage of India News, World News, Indian Defence News,
Kerala News, and Karnataka News. From politics to current affairs, follow every major story as it unfolds. Get real-
time updates from IMD on major cities weather forecasts, including Rain alerts, Cyclone warnings, and
temperature trends. Download the Asianet News Official App from the Android Play Store and iPhone App Store
for accurate and timely news updates anytime, anywhere.
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Not my domain: CJI Surya Kant on Delhi protests, curbs
October 13, 2026

NEW DELHI, OCT 12 (PTI): “Ye mera mudda nahin hai. (This matter doesn’t pertain to my domain),” Chief Justice of
India (CJI) Surya Kant said on Monday, when asked about protests against the CEC in Delhi over the past few days
and the associated restrictions.

During an interaction with reporters on the sidelines of an event to commemorate the 33rd anniversary of the
National Human Rights Commission (NHRC) at Vigyan Bhawan here, he declined to divulge reasons for his refusal
to meet Congress leaders over the issue of “vote chori”.

The last few days have seen protests against Chief Election Commissioner (CEC) Gyanesh Kumar in different parts
of Delhi. Over the weekend, the capital turned into a fortress, with massive deployment of security personnel,
closure of 45 metro stations and intensive checks at the city's border points.

Thousands of protesters, including Cockroach Janta Party leaders and former chief ministers, were detained.

The dJI, when asked about these protests and the restrictions on movement, said the matter was related to law
and order.

“Ye mera mudda nahin hai,” he said.

Asked about the opposition’s march to the Supreme Court, the CJI said, “I will not make any comments on it.”
Congress chief Mallikarjun Kharge and Leader of Opposition in the Lok Sabha Rahul Gandhi had written to CJI
Kant, seeking a meeting between 4 and 5 pm on Monday to hand over a memorandum demanding an end to
“vote chori”, Chief Election Commissioner (CEC) Gyanesh Kumar's resignation, halting of Special Intensive Revision
(SIR) of electoral rolls, and switching back to the paper ballot format.

The CJI, however, declined to meet them.

In response to a question, the CJI said that in his reply to the letter, he “cited some reasons” and expressed his
position that he “won't be able to meet”.

“I had received a letter yesterday, and I have given the reply. Letter was of day before yesterday, but I was out,” he
said.

He refused to divulge the contents of the letter and said, “Please ask the content of the letter from them. I have
maintained its confidentiality.”

On several MPs and the CJP continuing their protests to raise their grievances, the CJI said, “Doors of the Supreme
Court are open for everybody.”

Anyone who desires, whether a common man or a member of any elected body, every citizen of India has a right
to reach us. We will hear issues in consonance with the law, and whatever rights people deserve, we will grant
them,” he said.

The CJI was also asked about the Supreme Court not meeting with the Joint Parliamentary Committee (JPC) on
simultaneous elections.

“There are more grounds on this. I have given more than one ground on this. I had said that there is a possibility
of conflict of interests and the matter can come to court tomorrow. So, it was my and my colleagues’ view that we
should avoid any conflict of interest,” he said.

P P Chaudhary, chairman of the JPC on simultaneous elections, had recently said that the Supreme Court had
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initially scheduled an “informal interaction” with the panel following its request for a meeting with the judges, but
later called it off as it felt that it was “not appropriate”.
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Not my domain: CJI on Delhi protests, curbs
Date: 13-Oct-2026

NEW DELHI: "YE MERA mudda nahin hai. (This matter doesn't pertain to my domain)," Chief Justice of India (CJI)
Surya Kant said on Monday, when asked about protests against the CEC in Delhi over the past few days and the
associated restrictions.

During an interaction with reporters on the sidelines of an event to commemorate the 33rd anniversary of the
National Human Rights Commission (NHRC) at Vigyan Bhawan here, he declined to divulge reasons for his refusal

to meet Congress leaders over the issue of "vote chori".

The CJI, when asked about these protests and the restrictions on movement, said the matter was related to law
and order. "Ye mera mudda nahin hai," he said.

Asked about the Opposition's march to the Supreme Court, the CJI said, "I will not make any comments on it."
MEETING INCOMPATIBLE WITH ETHICS, JUDICIAL PROPRIETY AS MATTER SUB JUDICE: CJI TO RAHUL, KHARGE:
CONVENING a meeting on issues which are sub judice before the Supreme Court would contravene the principle
of separation of powers and is "incompatible with established ethics and judicial propriety", Chief Justice of India

Surya Kant wrote to leaders of Opposition Rahul Gandhi and Mallikarjun Kharge.

The CJI said this in a letter declining the request for a meeting by Kharge and Gandhi who sought to submit a
memorandum on issues concerning the Chief Election Commissioner, Election Commission of India.
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Bihar man dies in custody hours after arrest, 6 cops suspended amid murder charge

Six police personnel in Bihar's West Champaran district have been suspended after 25-year-old Dilshad Ansari
died of a head injury hours after his arrest in a narcotics case. While police claimed he was injured trying to
escape from a moving vehicle, his family alleged murder. Former MP Ali Anwar sought NHRC intervention.

Press Trust of India
Patna,UPDATED: Oct 14, 2026 00:04 IST

Six police personnel have been placed under suspension in Bihar's West Champaran district in connection with
the custodial death of a 25-year-old man two days ago, police said.

According to a statement issued by the district police, Dilshad Ansari had been arrested on Sunday in connection
with a narcotics smuggling case, and he succumbed to a serious head injury at a hospital hours later.

The police party accompanying Ansari had claimed that he got wounded while trying to escape from custody by
jumping off a speeding vehicle, though bereaved family members alleged that he had been "murdered.”

Accordingly, Superintendent of Police Kumar Gautam ordered suspension of six officials, including Ravi Shankar
Kumar, the SHO of Sahodara police station and sub-inspector Arun Kumar, besides four constables.

Meanwhile, former Rajya Sabha MP Ali Anwar, who heads All India Pasmanda Muslim Mahaz, issued a statement
deploring the incident and urging Chief Minister Samrat Choudhary to book the police personnel for alleged
kidnapping and murder.

Anwar claimed that according to social activists based in West Champaran, "there were no injury marks on the
arms and legs of Ansari, which could not have been possible had he jumped from the running police vehicle".

He also urged the National Human Rights Commission to step in and direct authorities concerned that payment
of ex gratia be made to dependants of Ansari, who "hailed from a very poor family and had a six-month-old
daughter."

- Ends
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'Whistle-blower' CRPF officer seeks probe into 'mistreatment’ of protesters
Bharti Jain/TNN/Oct 14, 2026, 03:51 IST

NEW DELHI: A serving CRPF officer posted in Manipur has approached National Human Rights Commission
(NHRC), National Commission for Women (NCW) and Delhi Police commissioner, seeking an impartial enquiry into
three videos circulated on social media, where certain CAPF and police personnel appear to be "physically
mistreating" women protesting against SIR and CEC Gyanesh Kumar in Delhi.

CRPF assistant commandant Rahul Solanki, who has a history of playing vigilante and whistle-blower, having
alleged poor living conditions of CRPF personnel deployed in Jharkhand for 2019 assembly poll and more recently
claiming "unauthorised sale" of track suits at CRPF group centre in Greater Noida, clarified in his letter that he was
submitting the complaint "in my individual capacity as a concerned citizen of India, committed to the rule of law,
and the dignity and safety of women".

Sharing three video links that form the basis of his complaint dated Oct 11, he requested an impartial probe and
forensic verification of the incident and the circumstances. He added a disclaimer, saying the videos were
obtained by him strictly for verification purposes and had not been authenticated. Solanki insisted that he was not
endorsing the views and statements of any individuals or organisations behind the videos.

Seeking any genuine misconduct on part of the police/CAPF personnel to be addressed fairly, he said in case the
allegations of inappropriate behaviour towards women protesters are substantiated, appropriate legal and
departmental action may follow against the personnel and their supervisors. Alternatively, if the footage is found
to be fabricated or manipulated, legal action and removal of the misleading content, should be pursued as per
law. He also requested gender sensitivity training for police personnel on the ground.

A CRPF official told TOI that Solanki's act of directly approaching the rights watchdogs and Delhi Police against the
conduct of CAPF/police officers, rather than raise the matter with his superiors, may be viewed as indiscipline as
service conduct rules bar officers from filing public complaints against govt officers/depts. "The officer concerned
was not even on the ground (where protests were held). If he was concerned, he would have raised the matter
internally with his superiors," said an officer. The officer hinted that Solanki could face departmental proceedings
over violation of conduct rules.
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Advocate moves NHRC seeking safeguards for people detained during Delhi agitation; seeks food, water and
medical care
ANI Updated: 14 Oct 2026 08:49 IST

New Delhi [India], October 14 (ANI): Advocate Virendra Vashist has submitted a representation to the National
Human Rights Commission (NHRC) requesting preventive measures to guarantee adequate food, safe drinking
water, sanitation, and medical assistance for individuals detained in connection with the ongoing agitation in
Delhi or related legal proceedings.

In his letter dated October 13, Vashist, a member of the Supreme Court Bar Association, appealed to the NHRC to
recommend advance arrangements at police custody centres and designated detention facilities in order to
safeguard the health, dignity, and fundamental rights of detainees.

The representation seeks intervention to ensure no person is deprived of basic necessities such as sustenance
and healthcare while awaiting questioning, verification, transport, or other lawful procedures. Citing Article 21 of
the Constitution, which guarantees the right to life and personal liberty, the advocate argued that detention does
not forfeit a person's entitlement to human dignity or justify withholding essential survival needs.

The plea is preventive and does not allege any specific instances of deprivation at current detention centres;
rather, it requests safeguards before any future detentions linked to the agitation.

Vashist has requested that the NHRC recommend a formal written protocol for all detention facilities associated
with the agitation or related cases. Proposed guidelines include providing nutritionally adequate meals at regular
intervals, maintaining continuous access to safe drinking water, and arranging for individuals with special dietary
or medical needs.

The submission also calls for clean sanitation facilities, hygienic storage and distribution of food and water, and
prompt medical attention for those suffering from dehydration, weakness, fainting, malnutrition, or other health
emergencies.

Additional care for children, elderly persons, pregnant women, people with disabilities, and other medically
vulnerable individuals is also sought, tailored to their particular requirements.

Emphasising accountability, the advocate urged the commission to recommend maintaining detailed records on
meal provision, drinking water availability, medical assistance, and complaints related to basic necessities. He also
requested the designation of responsible officers to verify compliance along with regular monitoring and
inspections of detention facilities.

The NHRC has been asked to take cognisance of the matter under the Protection of Human Rights Act, 1993, and
to direct the Delhi Police Commissioner and other officials responsible for detention centres to implement
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necessary arrangements in advance. Furthermore, the advocate urged the commission to demand a status report
from competent authorities outlining the preventive measures adopted, if deemed necessary within its statutory
powers.

While the representation is under consideration, Vashist has requested the NHRC communicate the urgency of
the proposed safeguards to the relevant authorities.

In support of his plea, the advocate referenced World Health Organization guidelines on healthy diets and the
National Academies of Sciences, Engineering, and Medicine's recommendations on water intake to underline the
importance of adequate nutrition and hydration, noting that individual needs may vary with age, physical activity,
environmental conditions, and medical circumstances. The plea requests the commission to take further lawful
action should any human rights violations be established. (ANI)
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Advocate urges NHRC to ensure basic care for detainees during Delhi agitation
By TNM (With ANI Inputs) 14 October 2026, 8:52 am

Advocate Virendra Vashist has submitted a representation to the National Human Rights Commission (NHRC)
requesting preventive measures to guarantee adequate food, safe drinking water, sanitation, and medical
assistance for individuals detained in connection with the ongoing agitation in Delhi or related legal proceedings.

In his letter dated October 13, Vashist, a member of the Supreme Court Bar Association, appealed to the NHRC to
recommend advance arrangements at police custody centres and designated detention facilities in order to
safeguard the health, dignity, and fundamental rights of detainees.

The representation seeks intervention to ensure no person is deprived of basic necessities such as sustenance
and healthcare while awaiting questioning, verification, transport, or other lawful procedures. Citing Article 21 of
the Constitution, which guarantees the right to life and personal liberty, the advocate argued that detention does
not forfeit a person’s entitlement to human dignity or justify withholding essential survival needs.

The plea is preventive and does not allege any specific instances of deprivation at current detention centres;
rather, it requests safeguards before any future detentions linked to the agitation.

Vashist has requested that the NHRC recommend a formal written protocol for all detention facilities associated
with the agitation or related cases. Proposed guidelines include providing nutritionally adequate meals at regular
intervals, maintaining continuous access to safe drinking water, and arranging for individuals with special dietary
or medical needs.

The submission also calls for clean sanitation facilities, hygienic storage and distribution of food and water, and
prompt medical attention for those suffering from dehydration, weakness, fainting, malnutrition, or other health
emergencies.

Additional care for children, elderly persons, pregnant women, people with disabilities, and other medically
vulnerable individuals is also sought, tailored to their particular requirements.

Emphasising accountability, the advocate urged the commission to recommend maintaining detailed records on
meal provision, drinking water availability, medical assistance, and complaints related to basic necessities. He also
requested the designation of responsible officers to verify compliance along with regular monitoring and
inspections of detention facilities.

The NHRC has been asked to take cognisance of the matter under the Protection of Human Rights Act, 1993, and
to direct the Delhi Police Commissioner and other officials responsible for detention centres to implement
necessary arrangements in advance. Furthermore, the advocate urged the commission to demand a status report
from competent authorities outlining the preventive measures adopted, if deemed necessary within its statutory
powers.
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While the representation is under consideration, Vashist has requested the NHRC communicate the urgency of
the proposed safeguards to the relevant authorities.

In support of his plea, the advocate referenced World Health Organization guidelines on healthy diets and the
National Academies of Sciences, Engineering, and Medicine's recommendations on water intake to underline the
importance of adequate nutrition and hydration, noting that individual needs may vary with age, physical activity,
environmental conditions, and medical circumstances. The plea requests the commission to take further lawful
action should any human rights violations be established.

Written by TNM (With ANI Inputs)
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NHRC Chief Says Office of CJI Faces ‘Agni Pariksha’ Every Minute
By AK Rai13 Oct 2026

PTI, Oct 12, 2026, New Delhi: The office of the Chief Justice of India (CJI) is put to "Agni Pariksha" (test of fire) every
minute, "not necessarily by sacred souls" at all times, NHRC chairperson Justice V Ramasubramanian (retd) said on
Monday.

Addressing a gathering at an event hosted on the 33rd anniversary of the National Human Rights Commission at
Vigyan Bhawan here, he also said the office of the (JI has become the "single most important, the most powerful,
the most vibrant, and at the same time, the most vulnerable office in the country". His remarks, made in the
presence of CJI Surya Kant, who was the chief guest on the occasion, come in the backdrop of multiple petitions
filed in the Supreme Court amid the ongoing protests in Delhi.

Later, the NHRC shared the text of the speech of the chairperson, in which he was quoted as saying, "The
distinguished invitees who have assembled here may agree with me that today all societies are going through
testing times, either due to nature's fury or due to people's fury."

The NHRC chief also thanked the CJI for accepting the invitation to be the chief guest at the event. The
chairperson, in his address, said, "The office of the Chief Justice of India is an office which is put to the test of fire,
'Agni Pariksha', every day, nay, every minute, not necessarily by sacred souls at all times."

"Therefore, the CJI's acceptance of our invitation to be the chief guest, especially at a time when he is in great
demand, is something remarkable. I owe a great deal of gratitude to him. Thank you, Chief. Given a chance, he
may like to stay back," he said, without elaborating.

The NHRC chief said that until a few decades ago, the approach to human rights issues was normally "two-
dimensional". He highlighted that in the digital world, our opinions can be manipulated, our thought processes
can be influenced and our activities, both physical and mental, can be monitored.

He warned that, given this dangerous trend, the day is not far off when "man will become a machine which may
be more mechanical than the machine, and machine may become a human without being humanistic". Therefore,
it is time, especially when the NHRC celebrates its foundation day, to pledge to "reinvent ourselves to face new
challenges, reaffirm our commitment to the cause of promotion and protection of human rights and re-engineer
our personalities to improve our delivery system", he said.

The NHRC chief flagged that humankind is facing problems on a scale unlike anything ever seen before. He
added, "Climate migration will increase. Food and water shortages will become more frequent. Hurricanes and
floods will claim more and more victims."

The climate crisis goes hand in hand with another global problem — socioeconomic inequality on an
unprecedented scale, he said. The devastating consequences of global warming will be felt more by the world's
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most socially and economically vulnerable, who will be most severely affected by drought, shortage, heatwaves,
rising sea levels and forced migration, the NHRC chief said.

"The world's 26 richest people own as much capital as the poorest 3.8 billion humans combined. The owners of
half the world's assets would fit into a single classroom. It's no coincidence that climate and wealth are so closely
linked, as they essentially share a common origin: fossil capitalism," he said.
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CRPF Officer Moves NHRC Over Videos Allegedly Showing Women Protesters Being Mistreated
Reported By : Ankur Sharma ,News18.com
Last Updated: October 13, 2026, 11:21 IST

The complaint urged authorities to examine complete incident footage and relevant circumstances before
determining whether any misconduct occurred.

A Central Reserve Police Force (CRPF) Assistant Commandant approached the National Human Rights Commission
(NHRC) and the Delhi Police Commissioner, seeking an impartial investigation into videos circulating on social
media that allegedly show police and Central Armed Police Forces (CAPF) personnel physically mistreating women
protesters. In a complaint, Rahul Solanki, identified as Assistant Commandant with the CRPF's 87 Battalion in
Manipur, sought forensic verification of the videos, examination of the complete footage and appropriate legal
and departmental action if the allegations are substantiated. Rahul Solanki clarified that he is submitting the
complaint in his personal capacity and is not representing the CRPF or any other organisation. “I am submitting
this complaint solely in my individual capacity as a concerned citizen of India committed to the Constitution, the
rule of law and the dignity and safety of women," the letter states.

What Has CRPF Officer Demanded?

In his complaint addressed to the NHRC chairperson and the Delhi Police Commissioner, Rahul Solanki called for
an impartial inquiry into the footage, including forensic examination of the videos and verification of the
circumstances surrounding the alleged incidents. Referring to the material shared online, he wrote that the
videos “prima facie appear to show police/CAPF personnel physically mistreating women protesters." However, he
cautioned against drawing conclusions before the footage is independently verified. “I do not claim to have
independently verified the footage," the complaint states, adding that the links have been provided strictly for
verification purposes and without endorsing the views or positions of the individuals or organisations that posted
them.

Rahul Solanki urged the authorities to examine the complete incident footage and relevant circumstances before
determining whether any misconduct occurred. “If the allegations are substantiated, appropriate legal and
departmental action may be taken against the personnel and supervisory officers found responsible," the letter
states.

Complaint Also Flags Possibility Of Manipulated Videos

The complaint also calls for scrutiny of the authenticity of the footage, including the possibility that the videos
may have been fabricated or materially altered. Rahul Solanki has requested that if the material is found to be
manipulated, appropriate legal action and the removal of misleading content be considered in accordance with
the law. The complaint, therefore, seeks verification of both the allegations of misconduct and the authenticity of
the material being circulated on social media.
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Seeks Gender-Sensitivity Training For Personnel

Beyond an investigation into the specific videos, Rahul Solanki has urged the authorities to consider appropriate
directions and gender-sensitivity training for police personnel deployed on the ground, particularly those
handling women protesters. The objective, according to the complaint, is to ensure that the dignity, safety and
legal rights of women are respected during police operations. Rahul Solanki has also acknowledged the
challenges faced by police and other uniformed personnel in maintaining public order and protecting citizens.
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Human Rights Violations: Patna Records Highest Complaints In Bihar, NHRC Orders Rs 1.5 Crore Compensation

Bihar ranks third nationally in human rights complaints registered with the National Human Rights Commission
since 1993, with police-related grievances accounting for the largest share of cases in the state.

by Priyani Pandey October 13, 2026 in Bihar Reading Time: 3 mins read

Patna: Bihar ranks third among Indian states and Union Territories in the number of human rights complaints
registered with the National Human Rights Commission (NHRC) since its establishment in 1993, according to
figures reported from the commission. Uttar Pradesh ranks first, followed by Delhi. Bihar has recorded 1,22,954
complaints, of which 1,20,551 have been disposed of, leaving 2,403 cases pending. Patna accounts for the highest
number of complaints among districts in Bihar, with 12,792 cases registered to date. During a special two-day
hearing held at Gyan Bhawan in Patna on October 7 and 8, the NHRC considered 70 cases, disposed of 65 and
ordered Rs 1.5 crore in compensation for victims and their dependants, according to the report.

Bihar Records Over 1.22 Lakh Human Rights Complaints

The NHRC was established in 1993 to address complaints relating to human rights violations and promote the
protection of fundamental rights. Since its formation, the commission has registered 11.88 lakh complaints from
Uttar Pradesh and 1.69 lakh from Delhi, placing Bihar third in the reported national figures. Of Bihar's 1,22,954
registered complaints, 1,20,551 have been disposed of, while 2,403 remain pending. Uttar Pradesh has disposed
of approximately 11.77 lakh cases, while Delhi has disposed of around 1.66 lakh.

Patna Tops District-Wise Complaints In Bihar

Patna has recorded the highest number of human rights complaints among Bihar’s districts, with 12,792 cases
registered since the commission began its work. Of these, 12,490 cases have been disposed of, while 302 remain
pending. The other districts with high complaint counts include:

District Cases registered Cases disposed of Pending cases

Patna 12,792 12,490 302

Muzaffarpur 7,925 7,681 244

Samastipur 6,868 6,744 124

Gaya)i 6,728 6,664  64*%

*The source report lists 124 pending cases for Gaya Ji, although the registered and disposed figures imply 64. The
discrepancy requires verification.

Police-Related Complaints Account For The Largest Share

Complaints against the police form the largest category of reported human rights grievances in Bihar. A total of
35,902 complaints have been registered against the police, of which 35,285 have been disposed of and 617
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remain pending. The figures reported for other categories include crimes against women, offences against
children and deaths in custody.

Category Cases registered Cases disposed of  Pending cases

Complaints against police 35,902 35,285 617

Crimes againstwomen 8,899 8,716 183

Deaths in prison custody 4,311 4,151 160

Crimes against children 1,891 1,730 161

Deaths in police lock-ups 238 217 21

Deaths in shelter homes 19 15 4

The figures cover complaints registered over the period reported and should not be interpreted as annual totals.

NHRC Flags Deaths In Prisons And Police Lock-Ups

NHRC Chairperson Justice V. Ramasubramanian said deaths in prisons and police lock-ups amount to direct
violations of human rights. Speaking during the Patna hearing, he referred to the death of Sachin, a resident of
Naubatpur, who died in Beur Jail around three years ago. According to the report, he did not receive timely
medical treatment. The commission ordered Rs 5 lakh in compensation for Sachin’s dependants in connection
with the case. Justice Ramasubramanian also said that human rights violations in Bihar had declined compared
with earlier years and that cases were being disposed of more quickly.

Special Hearing Resolves 65 Of 70 Cases

The special hearing at Gyan Bhawan on October 7 and 8 focused on pending complaints and cases requiring the
commission’s consideration. Of the 70 cases taken up, 65 were disposed of, and the commission ordered a total of
Rs 1.5 crore in compensation for victims and their dependants. The hearing provided an opportunity to examine
complaints, review individual cases and issue directions for relief where warranted.

Focus On Accountability And Timely Justice

The reported figures show that Bihar has disposed of most of the human rights complaints registered with the
NHRC, although 2,403 cases remain pending. Police-related grievances make up the largest category in the state,
while reported deaths in prisons and police lock-ups remain an area of concern highlighted by the commission.
The NHRC's special hearing in Patna and its compensation orders underline the importance of timely
investigations, access to medical care in custody and accountability when human rights are violated.
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The National Human Rights Commission (NHRC)
Source: ANI Subject: Polity
October 13, 20260ctober 13, 2026 by Insights Editor

Context: The National Human Rights Commission (NHRC) celebrated its 33rd Foundation Day in New Delhi,
highlighting emerging human rights challenges such as digital surveillance, algorithmic bias, climate change, and
social inequalities.

What it is?

A statutory, independent quasi-judicial body established to protect, promote, and monitor human rights—defined
as rights relating to life, liberty, equality, and dignity guaranteed by the Constitution or embodied in international
covenants enforceable by Indian courts. It functions in conformity with the UN-endorsed Paris Principles (1991).

Established in:

Established on October 12, 1993, under the Protection of Human Rights Act (PHRA), 1993 (subsequently amended
by the Protection of Human Rights (Amendment) Act, 2019).

Composition:
Under Section 3 of the amended PHRA, the Commission consists of:

Chairperson: A person who has been a Chief Justice of India or a Judge of the Supreme Court.

Judicial Members: One Member who is or has been a Judge of the Supreme Court, and one Member who is or has
been the Chief Justice of a High Court.

Expert Members: Three Members (at least one of whom must be a woman) having knowledge of, or practical
experience in, matters relating to human rights.

Ex-officio members include the Chairpersons of National Commissions for SCs, STs, Minorities, Women, BCs,
Protection of Child Rights, and the Chief Commissioner for Persons with Disabilities.

Key Functions:

Suo Motu and Petition Inquiries: Inquires into complaints of human rights violations or negligence by public
servants in preventing such violations, either suo motu (on its own initiative) or upon a petition.

Judicial Intervention & Jail Monitoring: Intervenes in ongoing court proceedings involving allegations of rights
violations (with court approval) and conducts visits to detention facilities, prisons, and reform homes to review
living conditions and inmate welfare.
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Review of Legal and Constitutional Safeguards: Reviews existing constitutional safequards, statutory provisions,
and counter-terrorism measures, recommending systemic reforms for their effective enforcement.

Study of Treaties & Research Promotion: Studies international human rights covenants and treaties to
recommend harmonisation with domestic legislation, while supporting academic research and NGO partnerships
in human rights.

Recommending Redressal & Legal Relief: Recommends financial compensation to victims, departmental
prosecution against errant public servants, and approaches the Supreme Court or High Courts for necessary writs
and directions where warranted.
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India: Joint submission to GANHRI regarding review of the accreditation status of the National Human Rights
Commission of India
13 October 2026

We, the undersigned, are regional and international human rights nongovernmental organizations as well as
individuals expressing concerns over the developments at the National Human Rights Commission of India
(NHRCI).

The submitting organizations have varying degrees of direct work with the NHRCI. Most of us have been involved
in advocacy to push for the NHRCI's compliance with the United Nations Principles relating to the Status of
National Institutions (The Paris Principles). We have repeatedly made submissions to the Sub-Committee on
Accreditation (SCA) concerning the accreditation of NHRCI in 2023, 2024, 2025, most recently in March 2026 and
now in this “Alteration of Accreditation.”

Summary:

In March 2025, the GANHRI-SCA recommended downgrading NHRCI's accreditation and gave it one year before
making a final decision. The SCA recommended that the NHRCI improve its processes and functions in line with
the Paris Principles. The NHRCI challenged the downgrade before GANHRI but it was rejected in December 2025,
and the NHRCI's “Alteration of Accreditation” review was postponed from March to November 2026.

The SCA formally raised concerns about the NHRCI in 2011 and then reiterated it in its 2016, 2017, 2023, 2024 and
2025 reports to the Indian government and the NHRCI over its mandate to respond to the escalating human
rights violations in India, lack of pluralism in selection and appointments of its core members, insufficient
cooperation with human rights bodies, and concerns over its ability to function independent of government
interference.

In March 2026, several of us wrote to your office sharing our concerns about the NHRCI's functioning and its
limited compliance with the recommendations made by the SCA.

We acknowledge that there has been an increase in the number of suo motu cases taken up by the commission,
and media coverage and external communications of NHRCI's activities appears to have improved. However, these
improvements appear to be cosmetic, failing to address the core concerns regarding its mandate. For instance,
the NHRCI's redesigned website displays lots of numbers on the homepage on complaints and cases disposed,
but with little context. The numbers present no clarity on deaths in police custody, judicial custody, or allegations
of extrajudicial killings registered by the commission. This is important data that the website publicly disclosed
earlier in keeping with the crucial oversight role the commission plays in custodial deaths. This is at a time when
the United Nations Committee on the Elimination of Racial Discrimination (CERD) found large-scale violations by
law enforcement authorities, including extrajudicial killings and increased targeting of vulnerable groups.

The NHRCI had a year to implement the SCA's recommendations but failed to address India’s deteriorating human
rights situation. Various UN human rights experts and groups have raised concerns about the misuse of
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counterterrorism and foreign funding laws to crack down on civil society, unlawful detentions and forcible
expulsions of ethnic Bengali Muslims and Rohingya refugees to Bangladesh, the arbitrary removal of millions of
names from electoral rolls under the Special Intensive Revision, and allegations of extrajudicial killings and police
abuses. For instance, the NHRCI did not take timely action when the police and security forces in New Delhi used
excessive force against students and others peacefully protesting for educational reforms in July 2026. The
authorities used batons, tear gas and pellet guns, injuring over a 100 people, and several women alleged being
molested and beaten by police officers.

The NHRCI and the Indian government have repeatedly failed to implement the committee’s recommendations,
as detailed below. In this context, we strongly urge GANHRI-SCA to amend the current “A” rating of the NHRCI to
accurately reflect its failure to comply with the Paris Principles and address the deteriorating human rights
situation in India.

Involvement of police officers in NHRCI investigations

The SCA in its 2017, 2023, 2024 and 2025 reviews noted that the NHRCI's use of police officers “poses a concern
about the perceived or real conflict of interest in having police officers seconded from the government engaged in
investigations of human rights violations including those committed by police.” The SCA recommended
amendments to Section 11 of the Protection of Human Rights Act (PHRA), 1993 which empowers the Indian
government to appoint police officers above a certain rank for the efficient performance of the NHRCL. Till date,
the NHRCI and the Indian government have not addressed this concern and have failed to undertake any
legislative measures to comply with the SCA's recommendation. The SCA observed in its 2025 review that instead
of directly addressing the main concerns, the NHRCI had so far only proposed internal rules to allow them to
appoint those other than police officers to form a part of their investigations. But on its website, the NHRCI clearly
highlights that its Investigation Division, while “multidimensional,” comprises solely of police officers while other
competent persons capable of carrying out independent investigations such as senior lawyers/retired public
prosecutors, forensic experts, and experienced human rights investigators remain absent.

Such conflict of interest highlighted by the SCA is emblematic in NHRCI's inability to hold police authorities
accountable or conduct any independent inquiries into systemic police abuses. In February 2026, UN special
rapporteurs urged the Indian government to launch independent inquiries into “alarming allegations of hundreds
of extrajudicial killings and torture-related deaths and thousands of injuries by law enforcement officials” which
disproportionately affected Muslims, Dalits, and indigenous communities like the Adivasis, especially in states
such as Assam and Uttar Pradesh.

Opacity in appointments and lack of pluralism in selection criteria

The NHRCI has not incorporated any of the recommendations by the SCA to ensure it functions without any
political interference. The SCA has repeatedly emphasized that the “fundamental requirement of the Paris
Principles is that an NHRI is, and is perceived to be, able to operate independent of government interference.” The
Indian government continues to appoint a Secretary-General who is inevitably a former civil servant whereas the
SCA recommended it to amend the PHRA in such a manner that it enables the NHRCI to recruit candidates
independently. The NHRCI has failed to amend the law and has instead extended the tenure of the Secretary-
General three times, most recently in July 2026.

The NHRCI has not complied with the SCA's recommendations to ensure pluralistic diversity in its leadership and
functioning with two of its commissioner positions vacant since 2021 and 2018 respectively. In 2025, the SCA
stated it was “concerned that the composition of the membership of the NHRC with only one woman and the
composition of the staff was not sufficient to meet the pluralism requirements of the Paris Principles.” The SCA
recommended that NHRCI advocate for amendments that ensure a composition representative of Indian society,
including but not limited to religious or ethnic minorities, and the adequate representation of women in the
institution’s decision-making body.

The NHRCI has also failed to introduce any transparency measures to the process of selection and appointment of
the chairperson, who is currently appointed by the President of India, based on the recommendation by a
committee that includes the Prime Minister. The SCA in its 2025 session expressed concerns about the process
and recommended the NHRCI to publicly list the vacancies, have broad consultations or participation to ensure a



diverse pool of candidates for the position.

Limited constructive engagement with civil society

The NHRCI has not taken any additional steps to engage with civil society organizations and human rights
defenders in India despite the SCA's recommendation reiterating constructive engagement. In its review session
in 2025, the SCA stated that several civil society actors alleged NHRCI of not cooperating with them. Furthermore,
NHRCI has excluded interacting with those civil society actors who are critical of their performance.

The NHRCI has failed to speak out against the Indian government's escalating crackdown against thousands of
nongovernmental organizations (NGOs), many of them working with vulnerable communities. As of September
2026, the government had canceled the foreign funding licenses of 22,493 NGOs under the Foreign Contribution
Regulation Act. UN human rights experts have repeatedly urged the Indian government to repeal the FCRA and
warned that it was being used to silence organizations whose priorities did not align with those of the
government.

The NHRCI has failed to protect human rights defenders in the country, particularly those working with vulnerable
communities or religious minorities, and on environmental rights. Most recently, it remained silent on the arrests
of five Indigenous human rights defenders in Assam even after four UN experts expressed concern and urged
their release in July.

Failure to address human rights violations

The NHRCI has remained conspicuously silent even as India has witnessed a worrying escalation in human rights
violations over the past decade. In its 2025 report, the SCA stated it was “concerned the NHRC has not provided
adequate information about how they are addressing the shrinking civic space and increased instances of
targeting human rights defenders, journalists and perceived critics.”

In its August 2026 report, the CERD raised concerns over the “large-scale violations perpetrated by law
enforcement officials against ethnic and ethno-religious groups, Indigenous and Tribal peoples, including
Scheduled Tribes and Scheduled Castes, particularly Dalits and non-citizens.” The report should have prompted
the NHRCI to strengthen its mechanisms in responding to such violations. Instead, the Indian government sought
to refute the report, calling it “highly malicious.”

The NHRCI and the Indian government did not publicly acknowledge the findings of the three UN human rights
experts either who raised concerns about the Election Commission’s ongoing voter lists revision across the
country. Over 60 million names have been removed from the country’s electoral rolls and the UN experts
highlighted a lack of transparency, potential for bias and the potential large-scale disenfranchisement of voters,
particularly those from religious minority groups, despite India’s obligations under the International Covenant on
Civil and Political Rights. The NHRCI did not take any action after receiving a letter from a civil society group in
July, asking it to hold a public hearing on the large-scale removal of names from the voter rolls.

The NHRCI has remained silent on the Indian government’s discriminatory policies against religious minorities
especially Muslims and Christians, increasing violence against religious minorities as well as Dalits and Adivasis,
and when the authorities carry out arbitrary demolitions of Muslim homes and properties as a form of collective
punishment against the community. In 2024, the Supreme Court ruled that such demolitions were illegal and in
2025, four UN experts called on Indian authorities to put an end to them.

The NHRCI has failed to act on numerous human rights violations and gender-based violence in Manipur where
ethnic violence since May 2023 has killed over 300 people and displaced over 60,000.

Since 2025, Indian authorities have forcibly expelled hundreds of ethnic Bengali Muslims to Bangladesh without
any due process. In 2025, the Indian government unlawfully expelled 100 Rohingya refugees to Bangladesh and
then forced another 40 Rohingya refugees into the sea near Myanmar, giving them life jackets. A UN expert called
the Indian authorities' actions an “affront to human decency” in May 2025. The CERD report in August highlighted
an increase in law enforcement operations like police checks involving racial profiling, arbitrary arrests and
detention without due process of vulnerable communities such as Rohingya, Bengali-speaking Muslims, migrants



and asylum-seekers. In 2024, the CERD called on India to end discrimination against the Rohingya community and
stop arbitrarily detaining them. The committee said it was “alarmed by reports of widespread racist hate speech
and harmful stereotypes against Rohingya, including by politicians and public figures.”

Over the past decade, the NHRCI has not intervened when Indian authorities have targeted students, activists,
lawyers, journalists, and critics of the government under the abusive, counterterrorism law, the Unlawful Activities
Prevention Act (UAPA). This includes 16 prominent activists who promoted the rights of persons from India’'s most
marginalized communities, accusing them of inciting violence that occurred during a Dalit meeting in January
2018 in Bhima Koregaon in Maharashtra state. The trial is yet to begin but 15 activists arrested in the case spent
years in jail before they were granted bail, while 84-year-old Stan Swamy, a prominent tribal rights activist, died in
custody, which a UN expert termed as “a stain on India's human rights record.” According to reports by the US-
based forensic firm Arsenal Consulting, malware was used to surveil and plant evidence on the computers of at
least three accused in this case.

The NHRCI did not take any action against Delhi Police officials after they were accused of conducting biased
investigations involving the arrests of activists in cases related to the February 2020 violence in Delhi following
peaceful protests against the discriminatory Citizenship (Amendment) Act. The police arrested 18 student leaders
and activists, most of them Muslim, under the counterterrorism law, of whom at least 11 have been granted bail.
The trial has not yet begun and UN experts have called for the release of the activists, including Umar Khalid and
Sharjeel Imam who have been repeatedly denied bail.

Indian authorities continue to restrict the rights to free expression and peaceful assembly in Jammu and Kashmir,
seven years after revoking the region’s special autonomous status. There are growing restrictions on media, a
number of journalists and human rights defenders have been arrested on spurious terrorism charges, and
authorities regularly harass critics including through counterterrorism raids.
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CRPF Officer Moves NHRC And Delhi Police On Alleged Ill-Treatment Of Women Protesters
by OB Bureau October 13, 2026 in India Reading Time: 2 mins read

New Delhi: A Central Reserve Police Force (CRPF) assistant commandant has approached the National Human
Rights Commission (NHRC) and the Delhi Police Commissioner, seeking an impartial investigation into videos
being circulated on social media that allegedly show police and Central Armed Police Forces (CAPF) personnel
physically ill-treating women protesters.

Rahul Solanki, assistant commandant with the CRPF's 87 Battalion in Manipur, has sought forensic verification of
the videos, examination of the complete footage and appropriate legal and departmental action if the allegations
are substantiated. He is submitting the complaint in his personal capacity and is not representing the CRPF or any
other organisation, Solanki clarified.

“I am submitting this complaint solely in my individual capacity as a concerned citizen of India committed to the
Constitution, the rule of law and the dignity and safety of women,” the letter states.

He has called for an impartial inquiry into the footage, including forensic examination of the videos and
verification of the circumstances surrounding the alleged incidents. The videos “prima facie appear to show
police/CAPF personnel physically mistreating women protesters”, he wrote, referring to the material shared
online.

Solanki, however, cautioned against drawing conclusions before the footage is independently verified. “I do not
claim to have independently verified the footage,” the complaint states, adding that the links have been provided
strictly for verification purposes and without endorsing the views or positions of the individuals or organisations
that posted them, as reported by News18.

The CRPF officer urged the authorities to examine the complete incident footage and relevant circumstances
before determining whether any misconduct occurred. “If the allegations are substantiated, appropriate legal and
departmental action may be taken against the personnel and supervisory officers found responsible,” he stated in
his letter.

Solanki has also called for scrutiny of the authenticity of the footage, including the possibility that the videos may
have been fabricated or materially altered. If the material is found to be manipulated, appropriate legal action
and the removal of misleading content be considered in accordance with the law, he requested.

He has also urged the authorities to consider appropriate directions and gender-sensitivity training for police
personnel deployed on the ground, particularly those handling women protesters. The objective, Solanki said, is
to ensure that the dignity, safety and legal rights of women are respected during police operations, while adding
that he acknowledged the challenges faced by police and other uniformed personnel in maintaining public order
and protecting citizens.
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“This complaint is not intended to undermine their service, but to ensure that any genuine misconduct is
addressed fairly and that the integrity of the force is protected,” the letter stated.
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CRPF officer urges NHRC, NCW to probe ‘prima facie mistreatment’ of Delhi women protesters

Assistant Commandant seeks forensic examination of videos “prima facie appearing to show” Delhi Police & CAPF
personnel 'physically mistreating' women protesters while detaining them.

Mayank Kumar 13 October, 2026 03:22 pm IST

New Delhi: A serving officer of the Central Reserve Police Force (CRPF) has sought an “impartial investigation” into
the alleged physical mistreatment of women protesters during the protest against Chief Election Commissioner
Gyanesh Kumar in the national capital Saturday and Sunday.

Filing a complaint with the National Commission for Women and National Human Rights Commission of India,
Assistant Commandant Rahul Solanki attached three links to videos on X “prima facie appearing to show” Delhi
Police and CAPF personnel “physically mistreating” the women protesters while detaining them, and sought their
forensic examination. The officer, posted in Manipur, has sought legal and departmental action against the
personnel, if the allegations are substantiated. He did not claim to have independently verified all the videos
himself.

In addition to the Chairpersons of NCW and NHRC, Solanki also marked his letter to Delhi Police Commissioner
Anurag Kumar. However, he maintained that he submitted his complaint only in “individual capacity” as a
“concerned citizen” of the country, adding that he is well aware of the “difficult duties” performed by police and
other uniformed personnel in maintaining public order and protecting citizens.

“I am submitting this complaint solely in my individual capacity as a concerned citizen of India, committed to the
Constitution, the rule of law, and the dignity and safety of women. Three videos circulating on social media prima
facie appear to show police/CAPF personnel physically mistreating women protesters. I am sharing the video links
and the accounts or organisations from which I obtained them strictly for verification purposes and without
endorsing any views, statements, or positions expressed by those individuals or organisations. I do not claim to
have independently verified the footage,” Solanki wrote in his complaint.

“I request an impartial investigation and forensic verification of the videos, including examination of the complete
incident footage and relevant circumstances. If the allegations are substantiated, appropriate legal and
departmental action may be taken against the personnel and supervisory officers found responsible. If the
footage is found to be fabricated or materially manipulated, appropriate legal action and removal of misleading
content may be pursued in accordance with law.”

Additionally, Solanki also requested appropriate directions and gender-sensitivity training for police personnel
deployed on the ground, particularly those dealing with women protesters, to ensure respect for their dignity,

safety and legal rights.

Just last month, the officer moved the Delhi High Court, seeking disclosure of nationwide fatalities among
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government personnel during the 2024 Lok Sabha elections. The elections, which were held from April to June
2024, had reportedly resulted in the deaths of many on-duty government and security officials due to the
heatwave. Solanki was challenging an order by the Central Information Commission (CIC) that, according to him,
shielded the Election Commission of India (ECI) from providing centralised casualty records.

(Edited by Mannat Chugh)
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The National Human Rights Commission (NHRC) celebrated its 33rd Foundation Day at Vigyan Bhawan, New Delhi
on October 12.

Over the years, the NHRC has been recommending necessary policy reforms, people-centric governance and
implementation and regular monitoring on the ground to ensure fairness, transparency and accountability in law
enforcement, investigations and welfare schemes.

It promotes police accountability, prison reforms and protection of the rights of the accused and victims through
research, policy advocacy and public awareness.

It continues to collaborate with central and state governments, academic institutions, NGOs and human rights
defenders to protect and promote human rights of all segments of society, particularly the most vulnerable.

In 33 years, the Commission has handled 24,33,716 cases including 3,100 cases of suo motu cognizance.

It has recommended monetary relief of more than Rs 274 crore in 9,085 cases to victims of human rights
violations.

What is the role of NHRC?

The statute under which it is established is the Protection of Human Rights Act (PHRA), 1993, as amended by the
Protection of Human Rights (Amendment) Act, 2006.

Itis in conformity with the Paris Principles, adopted at the first international workshop on national institutions for
the promotion and protection of human rights held in Paris in October 1991, and endorsed by the General
Assembly of the United Nations by its Regulations 48/134 of December, 20, 1993.

The NHRC takes cognisance of human rights violations, conducts enquiries and recommends compensation to
victims from public authorities besides other remedial and legal measures against the erring public servants.

The Commission consists of a chairperson, five full-time members and seven deemed members. The statute lays
down qualifications for the appointment of the chairperson and members of the commission.
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The NHRC is an embodiment of India’s concern for the promotion and protection of human rights.

Section 2(1)(d) of the PHRA defines human rights as the rights relating to life, liberty, equality and dignity of the
individual guaranteed by the Constitution or embodied in the International Covenants and enforceable by courts
in India.

The Commission is responsible for spreading human rights awareness amongst the masses and encouraging the
efforts of all stakeholders in the field of human rights literacy.

Functions of NHRC:

The Commission has a wide mandate including civil and political rights, economic, social and cultural rights, and
group rights. Section 12 lays down that the Commission shall perform all or any of the following functions,
namely:

Inquiring, suo motu, or on petitions, presented to it by victims, or any persons on their behalf, or on a direction or
order of any court, into complaints of violation of human rights or abetment thereof, or negligence in the

prevention of such violation, by a public servant.

Intervening in any proceeding involving any allegation of violation of human rights pending before a court, with
the approval of such courts.

Visiting, notwithstanding anything contained in any other law for the time being in force, any jail or other
institution under the control of the state government, where persons are detained or lodged for purposes of
treatment, reformation or protection, for the study of the living conditions of the inmates thereof and making

recommendations.

Reviewing the safeguards provided by, or under, the Constitution, or any law for the time being in force, for the
protection of human rights, and recommending measures for their effective implementation.

Reviewing the factors, including acts of terrorism, that inhibits the enjoyment of human rights, and
recommending appropriate remedial measures.

Studying treaties and other international instruments on human rights, and making recommendations for their
effective implementation.

Undertaking and promoting research in the field of human rights.

Spreading human rights literacy amongst various sections of society, and promoting awareness of the safeguards
available for the protection of these rights, through publications, the media, seminars and other available means.

Encouraging the efforts of non-governmental organisations, and institutions working in the field of human rights.

Undertaking such other functions as may be considered necessary for the promotion of human rights.

The Commission has its own investigating staff headed by a Director General of Police for investigation into
complaints of human rights violations.
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Gt g1 ufaefaee wrfder &g siter &t g st NHRC = foram S5, 2 8% # shrkdrs o /il Ruié
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Author: Shariqul Hoda Updated: 2026-10-13 21:00:37

Parwinder Singh Jhota Murder: 32el g T5cH I = ST & A foret 7 gra-farieft uferfawe widier g siter &t ga
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HiTcraR gag fHefeen gra ot widre fasht st cioe Ter qaT &l gehT o Hlfeleh S13a AR AT AT hid THY ST i HiAd dR TR
el ARG g1 A 41 TS, I8 FeT Yfdefawe gR1 Reprd g Tq thages @ga 92 & SR HFR B oha &l Ts. Feol & JdTah HAR 3
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39 51 & d1Q Shidd, AR srepredl et SR sfioidt afga fuaht gl = sreftar &t ok Hud wiwrea #1 <t efte=fAy areft 3 s
U1t TRBR & dgd HIA-Aae1 hl f[RIfG R FareT 3318, ity a1 wie &g 3R 3renrelt aol & U@ @R g a1eel 7 eneh e
feham 3fR TR & gre-ferielt SfHAT &Y arreita . disidt sreger Afd Feii = it 570 qeehdl ot feRte s dTet w7l <ht GRa et
e i STaTe. AAP e Aerfdar g it = e et gwirgul s SiR R Stara o deire gferd aifvat et iRwaR .

gferT 3 AT a1 fRam R

HHE Yfeld = Ueh a1 | gl o ST <0eT W61 8 3R Wi fetma o arRid vt 24 ¢ & ey fiRuaR & foran simeem. A gfas =
TR TR e URE H hgl, ‘AT ol SR & e % SRars o 3R R et # Slf-caaet a4 7@ & foig sffcs 8.
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MHC directs government to consider NHRC recommendation to fill PO posts
Though he submitted a representation to the authorities on August 31, he did not receive a proper response.

DT NEXT Bureau
Updated on: 13 Oct 2026, 10:54 pm

MADURAL: The Madurai Bench of the Madras High Court on Tuesday (October 13) directed the State government
to take appropriate action, based on the recommendations of the National Human Rights Commission, to fill
vacant probation officer posts. The court issued the direction while hearing a petition filed by advocate KR Raja of
Madurai, who said that of 96 sanctioned posts of probation officers, 32 had been abolished.

At present, only 38 officers are in service, and 26 posts are vacant. He told the court that the shortage affects the
preparation of court inquiry reports, monitoring of those released on probation and prisoner rehabilitation across
38 districts, 219 magistrate courts and 125 correctional institutions. Though he submitted a representation to the
authorities on August 31, he did not receive a proper response.

After issuing the direction, the bench disposed of the petition.
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NHRC Issues Notices to Chandigarh Chief Secretary, DGP Over Alleged Killing of Anti-Drug Activist
Last Updated: October 13, 2026, 23:01 IST

The National Human Rights Commission (NHRC) has issued notices to the Chandigarh Administration’s Chief
Secretary and Director General of Police (DGP) following allegations surrounding the killing of an anti-drug
activist.The development raises questions about accountability, the protection of activists and the authorities’
response to allegations of violence. The NHRC's notices put the spotlight on the administration’s role and the need
for a thorough examination of the matter. n18oc_indian18oc_breaking-newsNews18 Mobile App -
https://onelink.to/desc-youtube
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RSS Pracharak assault case: NHRC issues notices to Rajasthan Chief Secy, DGP
Posted By: Gopi October 13, 2026

New Delhi, Oct 13 (SocialNews.XYZ) The National Human Rights Commission (NHRC) has taken cognisance of a
complaint alleging custodial torture and police brutality against the Rashtriya Swayamsevak Sangh (RSS)'s
Sambhar district pracharak, Krishna Avtar, at Naraina police station in Rajasthan's Jaipur Rural district. A bench
presided over by NHRC member Priyank Kanoongo has issued notices to the Rajasthan Chief Secretary V. Srinivas
and Director General of Police (DGP) Rajeev Kumar Sharma, directing them to examine the allegations and submit
their respective Action Taken Reports (ATRs) within two weeks.

The action has been initiated under Section 12 of the Protection of Human Rights Act, 1993, after a complaint was
placed before the apex human rights body on October 13. The NHRC said that the allegations, if established,
would disclose a grave instance of custodial violence involving physical torture, forced stripping, humiliation and
deliberate infliction of injuries upon a person under police control.

The complaint, filed by Vinay Joshi, convener of Legal Rights Observatory (LRO), alleged that Krishna Avtar was
forcibly apprehended by police personnel while travelling towards Phulera on Saturday night and subsequently
subjected to severe physical assault inside Naraina police station. According to the complaint, the alleged assault
took place on the directions of Station House Officer (SHO) Umrav Singh and involved Sub-Inspector Onkar Singh
and other police personnel identified as Ajay, Ramesh, Kuldeep, Mahipal and Vinod.

It was alleged that the police personnel forcibly stripped Krishna Avtar, restrained his hands and feet, and
repeatedly assaulted him, particularly targeting his private parts. The complaint also alleged that he lost
consciousness during the assault and was subjected to further violence after regaining consciousness. The
complainant said that the injured RSS pracharak was initially taken to a local health centre and subsequently
shifted to Sawai Man Singh (SMS) Hospital in Jaipur in a critical condition.

The NHRC said that the allegations raised serious concerns regarding abuse of police authority, violation of
custodial safeguards and institutional accountability. It added that the reported involvement of multiple police
officials, the nature and severity of the alleged assault, the loss of consciousness and subsequent hospitalisation
warranted an independent, impartial and time-bound examination.

The apex human rights body said that such conduct, if established, would constitute a serious infringement of the
right to life, personal liberty and human dignity guaranteed under Article 21 of the Constitution, besides
attracting criminal liability under applicable laws. It also added that custodial violence by police personnel
entrusted with protecting citizens could not be treated merely as departmental misconduct.

The NHRC also took note of the reported suspension of six police personnel in connection with the incident.
However, it said the matter required examination of the criminal proceedings initiated against the officials
allegedly involved, independently of departmental action. "The Commission makes it clear that departmental
suspension cannot substitute criminal investigation and accountability where the allegations disclose the
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commission of cognisable offences," the order said.

The NHRC has directed the Rajasthan DGP to submit a detailed ATR covering the circumstances, date, time,
grounds and legal authority under which Krishna Avtar was apprehended and taken to the police station,
including details of any FIR or complaint and compliance with mandatory arrest and detention safequards. DGP
Rajeev Kumar Sharma has also been asked to examine the allegations of forced stripping, physical restraint,
repeated assault, injuries to private parts and loss of consciousness, while identifying the presence, involvement
and specific roles of the SHO, the Sub-Inspector and other police personnel named in the complaint.

The state Police Chief has been directed to furnish details of any FIR registered in the matter, the offences
invoked, the personnel named as accused and the status of the investigation. In the absence of an FIR, the
authorities have been asked to explain the reasons and steps taken towards registration of appropriate criminal
proceedings. The apex human rights body has also sought details of the reported suspension of six police
personnel, copies of the suspension orders, the status of departmental inquiries and the criminal proceedings
initiated independently of such inquiries.

The NHRC has directed the Rajasthan DGP to furnish details of the victim's injuries, medico-legal findings,
treatment at the local health centre and SMS Hospital, present medical condition and medical assistance
provided. The authorities have also been asked to preserve the complete medical records.

Stressing the preservation of evidence, the NHRC has directed the DGP Rajeev Kumar Sharma to ensure the
immediate securing of CCTV footage covering the relevant period, including police station entry and exit points,
corridors and lock-up areas. The authorities have also been asked to preserve station diaries, custody records,
duty rosters, vehicle movement records, communications and other relevant material, with safeguards against
tampering or destruction. The NHRC specifically directed that any missing, deleted or unavailable CCTV footage
be accounted for, including the reasons for its non-availability and the responsibility, if any, of the officials
concerned.

The apex human rights body has directed the state Police Chief to ensure that the role and individual liability of
every police official alleged to have participated in, directed, facilitated or concealed the assault are duly

investigated. The NHRC has also sought details of measures taken to protect Krishna Avtar, his family members
and witnesses from intimidation, coercion, threats or interference by the accused personnel or their associates.

The Rajasthan Chief Secretary has separately been directed to ensure immediate and appropriate medical
treatment, specialised care and rehabilitation for the victim, along with continuous monitoring of his medical
condition. The state government has also been asked to arrange an independent, impartial and time-bound
inquiry into the alleged custodial torture and take appropriate action in accordance with law on the basis of its
findings.

The NHRC has also directed the Chief Secretary V. Srinivas to examine and fix administrative accountability,
including supervisory negligence, dereliction of duty and any failure to prevent or report the alleged custodial
violence, and initiate consequential action against officials found responsible. The Rajasthan government has also
been asked to ensure adequate protection for the victim and his family, provide necessary relief and examine the
possibility of interim compensation in accordance with law. The NHRC has asked both the Chief Secretary and the
DGP to submit their respective ATRs, along with supporting documents detailing criminal and departmental
action, medical assistance, victim protection, compensation and corrective measures, within two weeks of receipt
of the notices.

Source: IANS
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Stripped, assaulted: NHRC seeks report on RSS pracharak’s ‘torture’ in custody in Jaipur

The rights' body said the alleged involvement of multiple police officials and the nature and severity of the assault
raise serious concerns regarding abuse of police authority, violation of custodial safequards and institutional
accountability.

Written by Hamza Khan
Jaipur | Updated: Oct 14, 2026 05:28 AM IST | 4 min read

Two days after an RSS pracharak was allegedly assaulted by cops inside a police station in Jaipur rural, the
National Human Rights Commission (NHRC) and the State Human Rights Commission (SHRC) took cognizance of
the incident even as Rajasthan Chief Minister Bhajan Lal Sharma on Tuesday expressed “strong displeasure” at
“unruly behaviour” of some police personnel.

The NHRC, issuing a notice to the Chief Secretary (CS) and Director General of Police (DGP), said that “the
allegations, if established, disclose an exceptionally grave instance of custodial violence involving physical torture,
forced stripping, humiliation and deliberate infliction of injuries upon a person under police control. Such conduct
would constitute a serious infringement of the right to life, personal liberty and human dignity guaranteed under
Article 21 of the Constitution of India, besides attracting criminal liability under the applicable provisions of law.”

On Sunday, RSS pracharak Krishna Avtar had alleged that he was stripped, assaulted on his private parts and
subjected to physical abuse in police custody. As per the FIR, the police personnel also allegedly made insulting
remarks about Avtar’'s family and his association with the RSS, telling him that “Sangh ne desh ko barbaad kar diya
hai (RSS has ruined the country).”

NHRC said that the “alleged involvement of multiple police officials, the nature and severity of the assault, the
reported loss of consciousness and subsequent hospitalisation raise serious concerns regarding abuse of police
authority, violation of custodial safeguards and institutional accountability.”

The CS and the DGP have been asked to submit action-taken reports within two weeks: the DGP has been asked
to provide details of the circumstances and legality of the apprehension, the FIR, preservation of CCTV footage
and other evidence, and measures to protect the victim and witnesses, etc. while the CS has been directed to
ensure immediate medical treatment, protection and appropriate relief for Avtar, as well as an “independent,
impartial and time-bound inquiry into the alleged custodial torture,” and to fix administrative responsibility for the
incident.

Meanwhile, officials in Jaipur said that the CM, who was chairing a high-level review meeting of law and order in
the state, has also taken action “with a zero-tolerance policy on the recent criminal incidents in the state and the

negligence and unruly behavior of some police personnel.”

While some policemen at Jaipur rural's Narena police station had already been suspended in the RSS pracharak
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case, the CM on Tuesday directed “immediate removal of police personnel and strict disciplinary action, as per
rules,” in all the recent cases involving lapses and “unruly” behaviour by cops, translating into suspension of one
officer, while six have been kept on Awaiting Posting Order (APO) and two others have been removed.

This includes officials in Bharatpur, where former BJP MLA Attar Singh Bhadana was allegedly killed by some locals
over a dispute over a mining lease, as well as Sambhar Circle Officer Mukesh Joshi, who has been put on APO over
the pracharak case. The CM said that “Rajasthan has always been a peace-loving state. This image was adversely
affected during the previous government but it has returned under our government, hence zero tolerance
towards crimes is necessary under all circumstances.” Following Bhadana’s death, he said that a detailed district-
wise list of mining and land-related disputes should be prepared which should be followed by an action plan to
resolve them.

The SHRC has also taken cognisance of the assault on Avtar, issuing notice and directions to the Inspector
General, Jaipur Range, and other police officials, seeking a “compliance report/hearing” by October 16.
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HAHATSRR Sewie i fRIeprrd # fagR deR AR &R, gferd & & 35,902 dmer; UP SR feeht &t fafa oft sfag
October 13, 2026 Ansh Shukla

I AT SRR ST # a9 1993 & 31d dh fagR & 1.22 «ira & 3ifdes fAprad 3of g8 &1 399 i o f&els ¥ed Sa1ar 35,902
Qe enfiet €1 afgarst ok gl & f@aTs erRrey & arey fgerad & fid & A off Im= eme 81 Al 6 g & fagre @
IR TSN U, fieett gER ofk fagr fiR @ wR 81

Knews Desk- fdgR # ehrA-sqa 3R e &l aie fohy ST aret gral & o IS Aar SR $aiT (NHRC) & $ichs e
3TEH TAT We hd gl SN H 759 § AFAIIFR Secig- § Hafdd Fet 1,22,954 fAGRd gof bl 75 g1 99 & 1,20,551 ATHA! o
fuerT gt gert &, STafh 2,403 At 3 oft wfad &1 sriens! & gforw & e fAsraal Ht T ga@ sifds 81 3ad sremar Afgemai
& IafisH, I<al o f&aTth SToRTy SR faxmerd # #id @ 2 A oft <t &1

T TR R fAPrIal &t T & Are § IR TeeT 11.88 @ & 3ifdens fAewradi & a1y Uget ™ W g1 98, fieeh! & &a 1.69
g fABRIT St I 718 § 3R 98 Gk R R g1 fIgR dieR R WR g1 gTeiifeh, 3 3fichs AN H g fRAhrad! i den qerfd 81 378
Tl § AFETfYepR Soeie 6 uHford gearei 6l e & ®u & T8l g@r ST 91iel

fER # &<t fIrdl § o w21 fewn gferd @ Saifdd Arme @1 81 gfarw & e get 35,902 fRehmrard S des ugdi| g9 &
35,285 AT T (YeRT fohaT T, STafch 617 AT dfed g1 I8 37ieheT gfetd i shrivuTet!, frehrdt ok srars ok ANTRa! &
fARRT & Y& & J¢ HaTel et T Tl gl

Afgetail & et sravry & Heifdd fAeprral i T oft st aifdes g1 Afgematt & Iadied, gerd 3R =7 ruRTel d ¢ Hel 8,899
A Gof fhg Y1 399 & 8,716 AT T MUCRT g Il 8, STdich 183 HH cifold & | 3 37ihsl o g Yifsd Afgarsii ol T7g W)
=T, YRET 3R BT TERIAT JUCTY ST chl HTILIhdT Hee@qUl a1 g3 &

gt o e STRTy & ¢ 1,891 Aret Y AER AHaTSnR Sl # gt fhy Q1 399 & 1,730 Al ol Fuert fosar wan, Sefe
161 AW cifod €1 seal § Faifdd amell & @Rd S1i9, gRem ofk a9a W g&deay &l fasiy Aga faan siman g1

fexrea & Hiq & ariens Rute & ik ugqgeit & enfad &1 fagR & St fvraa & SR 4,311 Hidl & A1 gof fohg TQ1 399 § 4,151
A Sl FUERT 81 gahl 8 3R 160 AT dfed g1 g, e ke # Hid ¥ Jg 238 ATHet 91+ 34| $99 217 AT bl AerT
feharm T, Stafes 21 ciferd g1 2ieer giF SR GUR T8l A #Hid & efdd 19 Amet g ge, =4 15 @l FuerT fhan man ok IR A e
o wifea &1

T AR ST & Tegel —IaHf dt. IHAGSTHUA = Sie 3R Yfeld dlehard & g1 arefl Hid| epl AHaTShR! & e 1R fawa
/Tl OF el § Hia i uRfRfaat H FAsger S, SeR) aa w=ar ik difzd uRkar &t = Rermr smaas g1

SR afiehst # GeT Had 3T § 1 AT H 31a deh 12,792 fehrard asf ahl T8, foiad & 12,490 a1 AuerT gaim 3R 302 Amet
ciferd €1 FoToheqR # 7,925 ferrd &t g3, S 7,681 a1 Auer fhar mam| aaiqR # 6,868 fRYerrd ast &l 78 3R 6,744 A
o1 AueRT g1 man St 7 +ff 6,728 fehrrd gof g1 &t SIHeRT o 715 81
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AHANASHR F ¢ ATHe! hl GaTs b felQ UeHT & A Wa H 7 3R 8 IHRgeR i AT AT IRR HANT <l [Ay GAars maifSrd hr
TS oft| SueTey RUTE & SIER, AT & 3R 70 AT § § 65 T HueRT fohar M| a1y &1, difdt 3k 3k sl ol $et 1.50
RIS DU JIATIST o T SHTae faam |

S AHell H HIdYR o Fie &Y S Stel # g8 Hid bl Teheor Ht anfet o1l RUtE & garfees, Sheld o= |iel Tget A< ol deiad fams+
% ITIIE THA TR SATST g1 e bl STRIT TTH AT AT | RN 3 3 ST bl UiT ARG ST F3HTAST o T M1aer il ag
HTHAT Sidt & &g M bt 9F R AR gfen 3uerey avm ok umafie Saracs! gRfad e i sievd al I@ifehd st gl

fagR # AFaTdeR Ieeia & Hafdd fAeprrdl S ISt T U & G gHIdT 91 adl 81 gl & e geiR fierd,
Afgetail 3R a=di ¥ S A a1 g1 # Hid hl gAY SidTdaa! 3R UHTE! hiRdTs hl SeTehdl i AR ATl g | gletifch, IS
AFATShR TN & 3regel A ag Y dhal foh f9gR # ggal Pl gori1 # AFarfdeR Secig & ATH! | Al TS 8 3R fApradi o Auer
&t ufehar & asft o1ms g1



i ABP News, Online News, 14/10/2026

virendra-vashisth-submitted-report-human-rights-commission-3201680

yaeieRTiRET & Wi &1 &Y. AETSehR ST et "idt SC & aehler & Rulé

feeett & SIRY stigte &t SC & Tediche dRg afs 3 AT AFaT@RR MART ot ufdde 9iuT 8. 398 I5iA fRvad & & arat
gesienTial et o = 3@ & a7l 6 8.
Written By : ehTfcies IR @HIfeRT | Updated at : 13 Oct 2026 08:55 PM (IST)

IR HRFA & T Teaiche IRz afirs 7 wer & fh 597 Uk AFanfder smahT ot gk ufdde diur 8. god ait Y 7 & b fieeht &
ieter & IR fewrera & foig feaeft oft eafery el sqzan ar wren 181 etet St =nfeu. ot i & aehler afs &l R & S 0
farafa & garfae, 'sirst 13 srageR 2026 Hi #7 AFRT AHAIIBR TN Y Tep ufdde @iuT 8. 39 I8 gffaa o= & fag

Tl U oA ot SRt o T 8. |1y &l faeett # 9ol 3@ Sfidler & AR favred # Ay Seekd gt fohedt oft sz wrar =&

faeeht gr$entc o achlct HigH! &1 o Tg faiy

ZeR, 12 IR ht feeelt gTEehie IR TOfATeM 7 orgat woft Aawf i oI F Oeft & SR wreft Ram ug== &t 3rhiet &t &, ey & avar
& o5 a8 forter v g g1 Sigerd LT AR ot geTA oY HiTT et aTet Hiaier ot G0 dhet arer areft adhiet & ar gferd &6
HAT SATGTAAT o Tt AT, FHAR I GTUER i GTEhIC & a4 H WRd o i bl U&dra1 ug & foiw S oft gu 2. agi amen
TS 31 gehlcrl A 3T +fig 3 UTH & ATRH T AT o,

AETT HC = il IR <ht foham S1e=AT &t Aifed STt

$eR AU ISchIC A 8 ISR i gTechlc IR TAIIGRM 3R 1T IR Taiffger & uarfdenal st sraam=r o1 Aifed SRt & geht
8. 31 THITAUL A USdliche STRel SATAd HHR ehi §CT ehl AT i §U 1 3eRgeR H ahic chl hIdaTg! o dfgSehR ol STgI T fehar o
g s SIfed Yadt Aifgd R ik Sifew v, v, gifRyg i d 3 39 afgser & G avg & R FrE o= 3ar &, ary & Jare ar
FHISA 3R IR HSR 3Tk gfear ot Fder o g foh & v 8 R 6 aTel gehlcll o [Tt SRITEHTaTh hRaTs &he. $ied+ Taaud
& RUtE & garfaes, ag fare 39 a9 Y= gai, Sid HAR = Ueh W gehlel i R d Afgell @l g & A1Y S D18 & arg
ATGeT Gchicll chl GRETT et H TR TG chl I AThHT chl STeiT<T . 32Tk I1G THIATH A AR Gl U+ HeRIAT F ger
{321, Gediche STRel & Ug & 378 8 ohl AT <hl. 30 FAdeR ot Irsgeamdt afgshR i aiwor off it oft. 368 R Aurerd # oA aifdd

g 2T,
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et
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Source: https://www.jansatta.com/rajya/nhrc-seeks-report-rajasthan-dgp-

jaipur/4744496/lite/

HUS IARATY 3R Udrisd fhar, RSS TaRes & gfordara eht aadeeh! ©R NHRC = #i7ft Ruid; S om aitet diew sysietret et

Rajasthan News: @& HSHelTet ST 3 BT FIRN & AaTSd U 8T aad HifeT & RIUAT IR HIRATS e i d1d dall 3Th
TG SR ATHIOT & g ©3F & G gforaaiaal o [Adfad fhar mar g1
dg e

Written by Hamza KhanEdited by krishna bajpai 7% faeeft
Updated: October 14, 2026 07:42 IST

ISTRIT & STAYR TTHIUT & Gt e U8t Top @R I+ o1g off, [ RSS & Uah TaRe IR Yfeid e H Yfedaniial gRT gdel &l a1d
Fel Ts AT 379 $H AT I HFH TATIIHNRYT I AFGIIRR SINT = fodT §1 3TRIY § foh RSS URes & hus IdRare 3¢ giord
T = garfed fohar| qa 3R ST & JEaH3l HoT-ellel AT A 9 °HT ol cak Go gfadaTe o A &d FagR IR sl
ARTSTT ererd Y1 NHRC = 7@ afa 3R Sisfidt ot Aifed Skt sved ge e, “afe oy fBg 81 €, @ 3 gferd fevrea # fean a1 aah
31d TR AT 817

gferd feRmad & 1R garsn

AETT AHaTSRR RN A gl o ag Arer gfad fgerea # RSS UaRes &l ARIRes AT, STeR Shug IRaMI, STAM 3R gfad
foiror 7 fohelt cafaa at STiggTaRy Tte ugamT nfie &1 NHRC = &gt foh S eraeR dfdem & eigeds 21 & d8d Ued silad &
STIPR, Al WdaaT 3R AT TRAT I TR Ieeia hedl 51 39k G127 &1 39 [AWF | St il A1 &, 3% dad Yeh ORISR
aree off a9 SITaT 81

AT § R ATHAT?

TR, Ig AT AR T 8, STd RSS TaRe 80T SR 7 3R o1 o7 ok gferd fevmerd # $7ch dhus IdR 13T 71g, 3k it
R gHelT foha T 3R Ik 1 ATRiReh gediagR foham Tl FIR & SIgER, GfidenfHial 3 3adR & URaR 3R SRUHTH ¥ 34 e
& IR H qATSTHh fewforat off i 3R 378 et foh da = g1 ot gaifg a faam 81 NHRC = &gl “ahs Yo sifderiRar &t swfda
TfTTeTd, §Het et Uepfd 3R TifiRa, agteft h TeT iR I8 a1g eUdTel H# el g1 d Yfeld o MTUDHR & U, fFred gram
IR & Jocie 3R TRITTA SiaTae! & daer § iR fRiang dar gt §1”

DGP 3R 3= dfa & sryr-aam At Rt

g9 Ael A g 9 3R Sieiidl st &t 9trg & HidR sRars dhl R uvgd e @l sl a1 81 Sisiidl st ARTRT &t alkfeafaar ik
ey, THITSIR, WA Foot 3R 3 T1edt o Txeror, fifsd SR Targ oht YR o Surdl 311fe o fdervr UG - i gt 7T 81
Igl, & Afd ol AR & folg dcher RAfhedT ITaR, gRarm 3R 3T wad gRfead s & ar-ary “&fdq fgred & ara= &t
a7, fAuer 3k gHgeEg Sa” M iR gedT & v uemafAes e} aa oea o1 fRder Rar mar €1

TRAHAT A gl STRI-TeRd hl a1d

39 9 SR & TR = gl foh Tt AoTerTer T = 57 B R I $Hi 3o T THIET 36 Sl &1 I8 81T o A g8
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TR TeATe 3R Fo Gferd SiFal i ATRaTs! 3R SLMHE AdgR W SIRY eR¥ & dgd hRaTs ol d1d el
fAcifaa g gob 8 it gfeisarat

SR & dTfaeh, 39 AT & SIAYR IRIT & TRAT Gfo W3H & $o gfoiaard ol Ugd ol fHefad fohar ST gent o, a8l geasst 3
HITTdR ! YferaeiHial i aroRaTe! 3R sregaf®d saagR 9 Js al giferar Amel | gford il ol dehrel g 3R fAaH & ear
& HRMEATHS hikaTs ol (a2l faar, foiaes akumasy ge sifdert ot fAeifad @ faar man, Sefd og ot aifkd aitde (qdten)
I Trciten | v@1 T € 8fR & 317 ot gt faT TR B

TIHER @i BJP & g faemens i ot gs off gan

T 3 foh Gegwait & SM1eeT IR ST SRS g8 8, SUH WRaQR o Ifad Sfdenrt i enfie g, Stgi iR g dfieidt faemges e g vyemn 6t
HiAd W Ug I cieh gT faaTs & 1 Ho R @l = g1 e & | §8ch STeTTal |ivR Hehel SRR Hehet STift sl APO # z@r
T g1 A A gl o TSTRIT RSN & Mifafa 353 6T &1 st IR & SR 59 Bfa &l e ugdT o1, Afchd gARI THR &
ded I8 Bfd arud i 38 8, Sufai} & 8Tc § S7uRTell & Ufd =T AAS[AT simasdes &1 a1 & {3 dfieidt AT wemr 6t 5y & a1 dgw
3 gt foh @ ofiR offt Teieft faaral i ve fawqa fSie-ar gt dar & St anfg, fSads a1e 378 g e & g ves s Ao
TS ST TRy



Magzter, Online News, 14/10/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Rashtramat-Bengaluru/1791862686475

difedi & foly sRIHT fSerm 91 Tgaemedt : distens g
Dakshin Bharat Rashtramat Bengaluru
October 13, 2026

9RA & e =rreter (Hisrens) gdwia F SHaR ot wel fh AR AaTfdeR s (THegsmRe) difgdt & fag v 'fReaaa
S & wu F fAenfad gar g ofiR fehelt AranfaerR S &t ardfdes wElct dhaet ag 78l & fob a8 fehd Aretl @l AueRT & 8
gfcs g8 oft & 1o T 37 Tl it saTs agt Gt ST Akt 8, S 37U a1 P | Gad hH &M 8l

it & ferg SR e ST GTHraRel : wietan geria

darg gt s v & Il gearfder smahT (TauasiRe) & 33d wirg-T fRaw guRig o gaifdd o= 38 &1 38i- wer fk 33
T Uget TYg = A 7TRYT 6t k81 & foiw 59 st &t wirgar 6t oft| a9 @ da 3 de a8 difsdl & faw ves fAeagtg S a9
T gl

Histang = et "afe dfder e arar g, dl ST 36 TRefhl d @ Ueh g1 UG 34 TG b Ugadl 8, STal 3aTeld & [y Srart &
YT SN g1 giaT| g 39 A Y I1d GAAdT 8, ST ST & U SHTarst T8l 36T Hehd 3R fhelt & SRy ahl SaoIR fohg foar ga
f} HRATS IR Hehll §1" fBd | AT A1 Hid, FY3M AT, SHtenfiieh Fhedl # i & & HRT [Afden! @y H FHRT gH ik
dfd THarT & SAfIHRT i 261 & 3 AT H TTUSIRET & gEA&T o et dhid gu HISIaMs = gl fob & IaTeR0T qerid & foh
AHATTIHRI 6l 38T haet IJeeie hl UgdTH s deh AT gl gl 1Tl


https://www.magzter.com/stories/newspaper/Dakshin-Bharat-Rashtramat-Bengaluru/1791862686475
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Amar Ujala, Online News, 14/10/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.amarujala.com/shimla/the-human-rights-
commission-team-inspected-the-development-work-in-chahlog-shimla-
news-c-19-smIi1002-803230-2026-10-13

Hindi News > Himachal Pradesh > Shimla News> The Human Rights Commission team inspected the
development work in Chahlog.

Shimla News: AFaTfAR AR &I &7 = Fgeii # o e &rf
Shimla Bureaufwer szt
Updated Tue, 13 Oct 2026 11:59 PM IST

YarId ot fRU e ag & gama

fasiy gifAeR SaTRIa 3 fobar ufafAfeat o1 antes

aTG =St goidt

ferae | TSTETT & W1y e g sdlich chl T8l UAId H HIT@dR SIUgR §16 JE I AFEI YR SRINT (THTSRET) & daradRieT od
R @R & ALty AffAer IATRId ug |

36 UARId & I Y A sl ol ST o ofiR gamad &t ifefes ®9 & Feigd a9 o fafa faeed! w It 611 qugr e
Teh &t U=IAd Uge IR UeTE GA T 3 Gad & o TR 37 el @i | 39 aTg faety AifAer SHTenia = Urepfdes aragt & urit
I TFATTTE S ATEHH T WS SHIChT ANTI hl TCTeE HeaT chl GHTGHT UR Taf i | T1Y gt TarId hl SHGHT S o [olg geia 3g)
354 gam o g ® iR areiRics weHl o (AT & ft damrad & v 8 & -1 |id faefdd fohy ST 9erd &1 damrara wem= gos i
3 faty HifAex @t Faran fh damra i AT g ht ast W ArETRe waHl B L), sfee o enfies st & faw sfd e w
TTE SUCTeE heaT hl &1 61+ hel 1ok Afe Uarad & +ff 1l ot ag Giarem ot STl &, At 399 STHGHT §¢ ehd! & | $Hh STTdT, T
TG 32 SIS & T AT bl Iueteel aheam § ff U bl 31 §Y Tehelt &

U A T A T G Gg! (THUS) i 3R F dIR fohy ST aTet 3R 3R ge-t et farsht & forg Ak <t am oft 3a18 |
g9 R Helfdd fqumT it 3R I F7R1 & FATYH & flQ AT et hl I1d el T3 1 39 SR WR 18131 goier YRgreT, foie varra
JfIRRY fam, damad g e T, SUMUT dHeis 31 3R 18 daw gudT odt, AfgoR, e $AR, Siarere a Hia1 waa Hisg @1
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Amar Ujala, Online News, 14/10/2026

et
NATIONAL HUMAN
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Source: https://www.amarujala.com/uttar-pradesh/meerut/meerut-
woman-dies-after-childbirth-nhrc-seeks-report-from-dm-over-alleged-loud-
dj-noise-2026-10-13

Hindi News > Uttar Pradesh > Meerut News»> Meerut Woman Dies After Childbirth: NHRC Seeks Report from DM
Over Alleged Loud DJ Noise

WR3: SISt &l AT Srarst & fawrgt Afger & gretd, U8a & Ueh € a1Q Hid, AR AR ugdn AHe
=IST 3%, 3FR JSITelT, 76 Published by: Dimple Sirohi Updated Tue, 13 Oct 2026 11:32 AM IST

IR WRYAT & U9q & 915 24 e I 6l Jid & Aa | TER AFanaeR ST 2 S #s & Raié At g1 ake=i &1 eRiu §
foh a1 & SR AT 3raTST & &7 @ D) & PRUT Afge &t ddiad famst ot

IGESIES

RS & WRYAT &F § 59 & 915 24 JuTT g Y Jid & I & I AFarfaeR ST 3 O 3 31T g1 ST 3
fSrenfaert 47 & Are &I fawqa sifa e 10 fiHeR g RUIE uxgd @e & fder i3g g1 uRei &1 iy g s & & g & gk
AT 3MTaTST | o151 @ D) & hIRUT AfgeT <l detad famet oY | gretifen, Sreddrer Uma Y iR & Afel ol 78 ULR e 3R 2R Uz i
I1d el T ot | AT H eet fHarelt ST ShRicdT Guom TeTd = ST | fR1ehrad gof arg ot |

g & 915 famet oft araei= 6 adfiaa

fRYeprIderat e ST & Hatferes, 25 RAdeR 2026 i A+ Y g & g ges st sredret & w1l e T o) agt SiaRe
g RS & SRk 319 Ue s=dt ot 517 AT 3Rty & 6 uda & held Teh 62 a1 &5 | a1 SiTarst & D) &157 3T T, 34t SR
AT T defd s fams Mg Afger &Y iR giera ol 3 gT I WX Yo R T, Afhe I F €t Ik Hia g 1| aRert
9 39 "1 & folu a9 eaf? ol iR 8- g1 dgl, 3RudTer UM 6l 3R @ &fdd IR IR =18 U2R T4 3R SR usa &Y 91d gl 15
oft| Afgen &Y Hid & arafde SR S gt sifa & a1g & 8 gt

AR STIRT A SteH &t STRY fohar Fifea

39 AT § A1 hiiehd| I ISTYd A AT AR AT # fehrrd gt ats oft | fRierara & afgen &t Aia & uifRafaat
& fAeaer ST M, sarsT § J9Tfad AToRarg! i Usdiel e 3R fHER 01 oR AT s hl T 6l 18 81 ST & Repld &
TR, 29 fAdaR ot Stur s ot e SR foam maT| ST 7 AT Y Me ST wTeR RUtE uigd o & fAder e 81

10 faeR de RUle, 11 R @t omt &t grars

AETT AFaTdeRR RN A fSenfaeart @ 10 foder des faega Rl #ift §1 39k a1g A ! 3 i pRars & foiw 11 fodeR &t

Geterg fohaT a1 &1 o1 STia ROl & STER WR ATHe § ST hl ShikaTs bl faem ad ghift| 39 day # #a o 3w =f. dich &g = samn
fo ST & FAZgaR THg iR RUtE daR e A7 & simafh
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et
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Source: https://www.tvohindi.com/state/bihar/human-rights-complaints-
patna-nhrc-police-custody-deaths-report-up-delhi-report-3933881.html

Hindi News State Bihar Human rights complaints PATNA nhrc police custody deaths report UP DELHI REPORT
AHATERR & Seeia A H SR d R R |, had gferd & f@ems 35,902 fierrd; UP-fiwet &1 &R § gra?

fagR & sricrel & Gad g1 fewa gfer & f&ar fAsrdl ot 8. g § gforw @ Heifdd 35,902 fAierrd got &bt 718, agl, a=ai &
T aroRTer & S8t 1,891 IR gt dhl 8.

wHifed dfed Edited By: Iigel AR Updated on: Oct 13, 2026 2:10 PM IST

5 97 91d

Higerrsil & g 8,899 HIHel TN deh Ugd

Feat o e SToRTe <t 1,891 fremrad

Siet fevred 7 4,311 Hidl & AW gof

gferd difererd & Hid & 238 HTHe I 3T

Qe g 3R GUR el & Hid & 19 AW

Bihar human rights violations: fagR # GemE 3R SIIH-aRAT Pl cie fohy ST aTet gral & offar IER AHaTfShR T
(NHRC) & 3fichg g TR FalTel @3 & T 8. AT H AMATIehR Ieie & Joi [AIehrad! &1 37ichsT 1.22 TR & UR Ugd Gehl 8. 514
TIY e fRIehrad gfere & & gt i 715 8. Afgcinail & ST 3R TURTE § wiehe seal o [GaTth ge-rel o fexea & /id &
A off 29 Rt o e &, el i gt & Toreni g gee SR 8. SIRT A +Rd faart & S[Et g1 & a1g AR &Y SrE-agawn
! A Tl & atd ATFATSHR SN & & Hichs 5T H 314 AT <l GR&TT, feld chl STaTaas! 3R HHSIR deehl & SRR hl ctens
89 o 3R S P Tohd 8.

1993 & 31q as 1,22,954 PRI, 2,403 AT wfed

TERT AFATSRR RN & 764 & d16 a4 1993 & 379 deh fd8R ¥ Fet 1,22,954 fARRd ot 6l 8. $18 & 1,20,551 AHAT I
fueRT fea i et 8, STafes 2,403 A wfdd 8. T stfdienier fsprrdt el YRt 81 genl 8, @ifeh goTRI @7l & 3 ArHed # 3ra
| FRaTE G g7 1 SASIR 8. TR TR TR SR Uael 11.88 ARE ¥ 3ifdeh fAhrId! o 919 Ugel R W g, Safch el el 1.69
g fRYhTarel & |1 R R WR 8. R ¥R R\ | 2. 3 31iens 3N # g [R1eprrd! R Senid 8, 7 o asal # Ararfder
Joeta chl TATOIT HeATSl hl JeiTceTeh &% WR. T fgR ATATSehR Iecia h fIehrdl & ATHe # G21 # JIeR ek TR 8. Ugal &I
TR IR U3 3R GER ®IH W Reeft 8. af 1993 & 8@ des fagR @ gy Aanfaer smai # 1,22,954 ferd aof g8 8.

gferd & et derd sarar 35,902 fiehrad

fagR & sricrel # Gad g2 fewan gfer & f&ers fAsrrdl o1 8. g # gforw @ aifdd 35,902 fAsrrd gof &t 1. 379 & 35,285
HrHel a1 RuerT fhar mar, STafds 617 AHe dfdd s 4 €. I8 sticheT gferd &t srivome, fierrd o g-ars ok AnRent &
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SHfAeRRY chl GR&IT i ciehe TTHR TaTel @3 T .
afgers & fQaAT® 3TwR crime &t 8,899 frmad

RIFEd] & 18 Afgeraii o ufd g1 # ol adTs 718 oft, AR 39k Ieie Afgerail & Saied, gihH SR 3= ruRTe 8 Heifdd 8,899
fRYeprard STt ek ugdl. g7H & 8,716 Al e [AUeRT fehdT 7T, Stelfeh 183 ATet wifsld . Afgerraii & f&elith srarie & g & 3fiehs
29 97d ch! SR 3@ifchd ded 8 foh FRIRIal IR THdreig Rats g1, difsdi ol = fiet ofik 3¢ g a4 g Tgridm Iuaied] il
S,

T & f@eT® eraRTer & 1,891 AT

el oh et STaRTY & 81 1,891 IR &si <l 7. S 1,730 ATHel el fAueRT goiT, Siafdh 161 HHe wfdd SaTg 1Y 8. s=i &
IS AT § 99T R geaed, Re SR uwTdt 519 fagiy ®9 & "gayyf &.
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TateTeh faa Siteft 3 grR <t g1 R # STRYT oI 7T 8 foh Q1fAaR Id T SR okt gfeteehiHal A Golkl STTd 99 STeRA
feerea & o ofiR a8 & R0 a= F 36 w1 R AT H| fRieprad & SER, I8 HYd gHel I UHR (TEYDeh) ST b8
& fder w forar mam| suH Iu Atere siier g ofk o gforaarHT oo, W21, Ferdiy, Afgura ofk famie anfie & s & e
TN T 8 fob YfeiaenfHiat = ot SfadR & ShUS STeRA IaRary, 3 g1Y-0R Fig 3R IR-aR ARUIE H| fasiy &9 & I7a fAsf it
ot LT T TaT| I AT SIRIY @ ok ARdIe & SR ST SradR J i gt T & 3R g H 311 o are Hff Ik Ay fgan SRt @t
TS| fAIPRIdRal & AR, ST SRTHTH YR Bl Uget Teh RATHRI WA hg o STRIT 74T 3R 918 # 11fR gTera & SqR & garg
g (THTHTH) ST H el T 7| TIQISTRET = gl o 3 3IRIT gferd Sifdierri & gouaT, favrad deelt gram dent &
JeeraH 3R URAITTA STaTaaal Sl arehe TR TaTd @S Fed &1 SIRINT = gl foh &8 gfere srfderiiat di sfda dferdr, gxe &
Tiofizar, difza o gt gir 3R sremdrer & ot foy s St uRkfeifaat fReaer, wds ofik augeg Sira & 9 sedt &1 sl 2 et
for a3 iy wel @fed gid € dt a8 Wide™ & srgws 21 & d8d Uad Sitad, afaaiTd TdadT 3R A TRAT & 1fddR & iR
SoereH G| E1Y g Hafdd il o dgd SMuRiges fSRaRt ff st 81 THuasmee 3 ag +f gr foh AmTRenl ht 3am &t fomieRt
A9 It gfciaaia gRT <l 718 fRered & &4 ol dhaet [A9mia STRmegiar AT g BIST ST GehdT | 3TN = 39 A | B8
gforaes it & ciam 6t @er a1 ot T o &1 gretifs, 397 whet o Rvmiia srars @ s 50 Ame # surifdes s off St
21 MM H hgT 7T, "3RINT WE T ¢ foh STl TR SIURTE & 3TRIY g, Tl had [Aeiad bl TR Siid 3R STaraag! ohl faehed
g1 HMHT ST HehdT " TAGIIRE! A SISid} ofia HAR i F H07 31adR ! fekrad | o Y RS, a7, &Rt et sifdaR,
TSl THIMTSSIR T fARId a1 ARuaRT $iR fevrwd & 52 sirasaes Maw! & drer &1 fawqd faaror afm g1 Sisiidt st Ste—a wus
IRAM, ARk Y F sieM, TR-IR ARdTe, [t 3 R die ok Sgisht & smRia i Stig &= & f[gsr oft Ry e &1 aryr & g
# A1fAd auTstt, 3ufAierss 3R o= gicieeniHial Sl AT T &et ol gl 71T &1 ST = g +ff 4T ¢ ok 59 Aret H &l
THSATSSTR o1 g8 & IT e, foh URTS # AT Gof fohdT 7T 8, SR ShF § 3R ST &t aaA fRf o1 &1 afe ThergaiR &t gl
g8 ©, Al SATARIRAT & FHeRT HRUT I 3R Ifed MURTTEeh HRATS o el ISTT T el ehl SIHERRI 3 <l gl TN § | THTASRET A
B8 gfouaiHal & Mo & 98 srmeet, favmfia Sirg &t fRfa ofk aamiar ®u @ g & 18 sTuRifdes shrars o faexor «ff 7 g1
ST A St & difsd &t =et, Ry st Ralé, wiriia @rea dg ik TaUATE Seudid | §T SUDR, addH @y fRfd ek
U TeTs TS FAfhedT TerIar &l STHGRY 37 i shal 8| A1 & it Afea Repts grfard w@=t & s fRw &1 aeat ot grfard v
TR SR 3 §T TAUTSTRE 7 Haifea arafd it Wit gew, am & waer oik e gR, iRt ok dfererd & & Repifsn gia
GRIQT 3@ a1 srmeer faam g1 3 Srerar W S1adY, fovrdd Repfd, 59t A%er, arg gae Repts, anfdenRer dor ok o=y dafdd
SEATaS T QRIS T@ ol el 71 & d1fch 318 fohdll avg hl DSBS AT 38 € 7 [hAT ST Teh | AN A fagiy w0 & gt & ok Il Pl
A geost e, fEefic a1 Suee A8l & df 39 HRUN 3R SHER sifdeial 6l SaEes! a3 6l Y| TUFRE! 3 753 gferd



https://www.bhaskarhindi.com/other/hindi-rss-pracharak-assault-case-nhrc-issues-notices-to-rajasthan-chief-secretary-dgp-20261013204610-1376128
https://www.bhaskarhindi.com/other/hindi-rss-pracharak-assault-case-nhrc-issues-notices-to-rajasthan-chief-secretary-dgp-20261013204610-1376128
https://www.bhaskarhindi.com/other/hindi-rss-pracharak-assault-case-nhrc-issues-notices-to-rajasthan-chief-secretary-dgp-20261013204610-1376128

U ! gg GiAfead e a1 +ff Ader faan & fos ardie & enfad, 38 [Ada A ardl, a8l e arel a1 e &l ga ard & gfad
STRRY P faartd FFIGRT 6l ST 811 SIRINT 3 HWT AR, Ik URAR 3R TaTe] i GFehl, TITT IT §LI&T T FaH & oIy IBY
T haH! ol SRR o ART 81 g afa Y. shfAem ot s & fder iz man § o difsd &t acpra ik 3faa e sueR, fagy
WA YaTg 3R YA IueTed ST STY JT SHeh! @ fRIf &t ermaR IR 6l ST | 7157 TR &l i fered ara-m &t
e, eaer 3R THdeg ST e T SHch! RUIE & TR TR 1A o AR HRATS heA i Hl FHgl 7T g1 TSR A &I
i< ot g STaradgt a3 s, gdderor deel arRarel, dhded | Iob 3R i fgred g ol A a1 Ruid ot 7 fawet <8
SfARIRT & ATk SHRaTs YF A 1 [AGer f3aT g1 ISR TRAR A Yifed 3R 39k uRar ot yaied GRefm o4, Sirasaeh Agd
JueTey e 3R T Garmast i @1 R oft R oA Y et T &1 ST A g g ok dsfidt it i e fRar @ fp
RIS 3R AT wRars, Rifdhar wgrar, difgd dxerm, gamas ok GURTS el & Hafdd G gxast afgd Srd=1-3rd+t
HRaTs RUTE 3F g o Hiar uegd i



